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No. 32—HLA of 2014/68.—The Code of Crimnal Procedure (Haryana
Amendment) Bill, 2614, is hereby published for general information under proviso
e Ruie 128 of the Rules of Procedure and Condiict of Business in the Haryana
Legislative Assembly —

Bill Me. 32—BLA of 2014

THE CODE OF CRIMINAL PROCEDURE (HARYANA AMENDMENT)
BILL, 2014

A
BnL

further to amend the Code of Criminal Procedure, 1973 in its
application to the State of Harvana.

Be i cnacted by the Legislature of the State of Haryana in the Sixy-fifth
Year of the Republic of India as follows:—

1. This Act may be calied the Code of Crimiral Procedure (Haryana Short uitic,
Amendment) Act, 2014,

Price : Rs. £.00 (2585)



Amendrent of
First Schoduic
1o Centrai Act 2
of 1974,

]
2585

k]

HARYANA GOVT. GAZ. (EXTRA.), JULY 14, 2014
(ASAR. 23, 1936 SAKA)

v

2. In the Code of Criminal Procedure, 1973 in its applicaticn o the
State of Hagyany, in the Firsi Schedale, in the table, after section 379, the following
entries shall be inserted, namely:-—~ T '

1 4 3 4 S 6
“370-A Snatching  Rigorous: £ Cognizable Mom-  Couriof
Imprisonment - bailuble Session
for a term which
shail not be lesy
than fivg years but
which may exiend ‘¥ ;
{o ten years, and '
fine of ®s. 25,004/ &
37%-B  Smatching  Rigerous Ditte Ditto viito”,
witl burtor  impriseanent for
- wrongini & term which shiail -
vesiraini e notbelessthan
fearofpurt.  Eten vears snd which

may extend to
fruricen yoars, eod
fine of R, 28,0004,
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STATEMENT OF OBJLECTS AND REASONS

- For some time past, the incidents of snatching especially from wormen and
husiness persans have been repurted from various pasts of the Stae. Such incidents
creaiv 4 senise of fear and insccurity in them. Criminé.is_oflen take advantage of
shortcomings in the cxisting laws to get away ligittly in the event of their arrest. At
preseni, no speeific sectioa has been provided in the Indian Penal Codg of spaiching
incidents. Cascs are being registered vnder Section 356 IPC which deale with
assault or criminal foree in attzmpt to commit theft of propeny carried by a person,
Maxmium punishment of Sectinn356 is twn years, or with fine, or with hoth. Asis

‘evident, the quanten: of punishment is not deterrent enough 1o discourage cnminals
from commiiting snatching offences. '

To curb ihe menace of criminals indulging in snatching incidents and to
insti! 4 sense of tecurity in the women and business persons. it is necessary in the
public interest to make stringent grovisions in the sxisting laws.

PT.SHIV CHARAIN LAL SHARMA, .
Minister of Staic for Lahour & Emplovment, Haryana,

>3

- Chandigarh : SUMIT KUMAR,
The 14th Yaly, 2014, - . Secrstary.
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